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The News Indian Express 

Opposition ups ante on SIR, government says will be forced to push bills 

Rijiju made it clear that a debate on SIR cannot take place in Parliament as the exercise 

is part of the Election Commission’s administrative action and functioning 

https://www.newindianexpress.com/nation/2025/Aug/05/opposition-ups-ante-on-sir-

government-says-will-be-forced-to-push-bills 

Preetha Nair Updated on:  05 Aug 2025, 8:15 am 

2 min read 

NEW DELHI: As the stalemate over Bihar SIR continues to paralyse Parliament 

proceedings, the government on Monday said that it will be forced to press for the 

passage of crucial bills if the Opposition parties don’t budge from their adamant position. 

The Speaker cited the precedent of former speaker Balram Jakhar, who turned down a 

demand for a discussion in the House on the Election Commission’s functioning, given 

that the poll panel is conceived as an independent entity. 

Despite the opposition suggesting that if the government is unwilling to discuss SIR, 

discussions can be had on electoral reforms, voter deletion etc, the government refused 

to concede to the demand. 

Later, speaking to reporters, Parliamentary Affairs Minister Kiren Rijiju insisted that the 

government wants a thorough discussion in Parliament over its bills but will be compelled 

to push for their passage from Tuesday in “national interest” as the proposed legislations 

are important for governance. 

Hitting out at the opposition parties, he said that they had agreed to a two-day discussion 

over the National Sports Governance Bill and National Anti-Doping (Amendment) Bill, 

both of which were scheduled to be taken up together for consideration and passage in 

the Lok Sabha on Monday, but they disrupted proceedings. 

The minister, however, made it clear that a debate on SIR cannot take place in Parliament 

as the exercise is part of the Election Commission’s administrative action and functioning. 

Parliament can discuss electoral reforms but not the EC’s functioning, he said, adding 

that the poll watchdog has carried out SIR earlier as well. 

Speaking to this paper, Congress chief whip Manickam Tagore said that the government 

has shut doors for the opposition on the issue. 

He asserted that the Law Minister and Parliamentary Affairs Minister must answer why 

the government is blocking discussion on SIR, an issue directly linked to millions of Indian 

citizens’ right to vote.He pointed out that Parliament has always exercised oversight on 

Constitutional Bodies. 
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He said that Parliament has debated issues such as electoral bonds, voter ID–Aadhaar 

Linking, appointment of Election Commissioners, Model Code of Conduct, role of CAG 

after the 2G report, Conduct of UPSC exams and Reports of NHRC, but no Speaker 

stopped that. 
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The News Minute 

Mental health crisis in Indian prisons is worse than what official data says 

Suicides in Indian prisons are significantly higher than in the general population, yet most 

psychiatrist posts remain vacant, and mental health data are scant. 

https://www.thenewsminute.com/features/mental-health-crisis-in-indian-prisons-is-

worse-than-what-official-data-says 

Written by: Shreehari Paliath 

Published on: 04 Aug 2025, 11:54 am 

Trigger warning: There are references to suicide and self-harm in this story. 

Despite housing one of the world’s largest prison populations, a majority of them 

undertrials, and from marginalised communities, India has few comprehensive data on 

mental health conditions behind bars. The limited official data already point to a severe 

crisis, but experts and independent studies say the reality is far worse. 

As per the last Prison Statistics India report published by the National Crime Records 

Bureau (NCRB), 119 prisoners died by suicide in 2022. That is a suicide rate of 20.8 per 

100,000 prisoners, 67% higher than the national average among the general population. 

An analysis of Prison Statistics India reports from 2014 to 2022 revealed: 

At least 9,084 of 5,73,220 prisoners in 2022, that is, 1.6% prisoners, reported mental 

illness. By 2023, this number rose to 16,503 prisoners, according to the Supreme Court’s 

Centre for Research and Planning. 

Suicide accounted for about 80% of unnatural deaths (779 out of 980) in prisons between 

2017 and 2022. 

Two in three sanctioned posts for psychologists and psychiatrists in prisons were vacant 

in 2022, the highest since 2016. The year 2018 was the only year where more than 50% 

posts were filled. 

Only nine women psychologists and psychiatrists were employed in prisons in 2022, six 

of whom were in Tamil Nadu. 

Experts told IndiaSpend that mental illness is more widespread among prisoners than 

NCRB data suggest. Inadequate evaluation, due to resource constraints and lack of 

training, also prevents effective monitoring, auditing, and assessment of the extent of 

mental health issues and care required. 

Legal research think-tank Pacta’s July 2025 rerport also pointed out that the absence of 

updated data on mental illness and other disabilities in the Indian prison system acts as 

a barrier to meaningful reform. 

Why govt data are underestimates 
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Several studies indicate that mental health issues in prisons far exceed official numbers. 

A 2021 handbook published by National Institute of Mental Health and Neurosciences 

(NIMHANS) to address mental health issues in prisoners during Covid-19 cited multiple 

studies conducted between 2011 and 2014, showing that the prevalence of mental illness 

in various state prisons ranged from 23.8% to 82%, at least 10 times higher than the 

official prison data for 2022. 

Uttar Pradesh had the largest share of inmates with mental illness, at 23%. Kerala and 

Odisha followed, each accounting for 9% of prisoners with mental illness. 

“The prevalence of mental illness is much higher than shown in NCRB prison data,” said 

Vijay Raghavan, professor at the Centre for Criminology and Justice, Tata Institute of 

Social Sciences, Mumbai. 

“At least two-thirds of people in jails have anxiety, hopelessness, depression,” Sanjeev 

Jain, emeritus professor at the Department of Psychiatry, Molecular Genetics Laboratory 

at NIMHANS Bengaluru, told IndiaSpend. “But we do not know if it is due to the prison 

environment, or because psychiatric evaluation at the time of conviction is not done. 

There is no baseline data." 

“Often, young prisoners come from disturbed personal lives, face social exclusion, and 

may not show clear signs of mental illness at the time of their brush with the law,” he 

added. 

A 2011 study by NIMHANS found that Bengaluru Central Jail had only one psychiatrist 

for more than 5,000 inmates. It said according to the MINI criteria, 4,002 prisoners or 

79.6% could be diagnosed with either a mental illness or substance use disorder. 

Even after excluding substance abuse, more than one in four inmates had a diagnosable 

mental disorder. About 12.7% had a lifetime history of major depressive episodes, and 

9.1% had a current episode, twice the rate seen in the general population. 

The study also reported that two out of every 100 inmates had attempted suicide, and 

more than seven per 100 had deliberately self-harmed. It said, “Considering that only 2% 

of the prison population self-reported any mental illness, it can be understood that a 

systematic assessment improves identification of diagnosable mental disorder by 14 

times.” 

A Telangana prison official who wanted to remain anonymous also contested the state’s 

official figure of 2% of inmates with mental illness, which is the same as the national prison 

average. He told IndiaSpend that the actual number is likely much higher, with many 

inmates on medication and more severe cases referred to mental health institutions. 

The official said that the state prison administration relies on volunteer counsellors from 

civil society organisations, and new entrants are often unwilling to share mental health 

issues due to mistrust, while only the more severe cases are identified and treated. “If the 
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prison medical staff provided these services, it would ensure continuity and help build 

trust with inmates.” 

The UN Standard Minimum Rules For The Treatment Of Prisoners, or the Nelson 

Mandela Rules (Rule 30), also recommend that prisoners must be screened for 

healthcare issues and needs, including psychological or other stress, at the time of their 

admission in jails. 

1 mental health worker for every 23,000 prisoners 

In 1,330 prisons across the country, holding over 570,000 inmates, only 25 psychiatrists 

or psychologists were employed in 2022--one for about 23,000 inmates. 

In the same year, 25 of 36 states and Union Territories in India had not sanctioned a 

single post for psychologists or psychiatrists. Among them were Uttar Pradesh, Bihar and 

Madhya Pradesh--which house over 40% of the prison population and have occupancy 

rates above the national average. 

In 30 member states of the European Union that reported figures to the Health in Prisons 

European Database, there were 1.4 psychiatrists for every 1,000 prisoners. In contrast, 

based on 2022 prison data, India had just 0.05 psychiatrists per 1,000 prisoners. 

This also falls short of the 2016 Model Prison Manual issued by the Ministry of Home 

Affairs, which recommends at least one psychologist or counsellor for every 500 

prisoners. But the manual only provides guidance and is not binding on the states that 

govern prisons. 

The Mental Healthcare Act 2017, however, mandates that at a minimum, the state 

governments must train medical officers in public healthcare establishments and prisons 

“to provide basic and emergency mental healthcare”. It says that a mental health 

establishment must be set up in the medical wing of at least one prison in every state. 

A June 2023 advisory issued by the National Human Rights Commission (NHRC) urged 

governments to fill existing vacancies and increase staff strength; train prison personnel 

in mental health, including refresher courses every three years; screen and monitor at-

risk prisoners; and implement a Gatekeeper model, in which select inmates are trained 

to identify and refer those at risk. 

Every jail is supposed to have a psychologist and psychiatrist, but these positions almost 

never get filled, said Jain of NIMHANS. Raghavan of TISS said if psychiatrist posts remain 

vacant, states should at least hire social workers or counsellors on contract to focus on 

preventive mental healthcare. 

But most states don’t have any meaningful mental health screening or periodic 

assessments in prison, said Maitreyi Misra, Director, Mental Health and Criminal 

Justice, The Square Circle Clinic, NALSAR University of Law, Hyderabad. “There’s a 

health pro forma which is administered to prisoners at the time of their entry into prisons 

which has one generic question regarding mental health.” 
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Misra added that the prisons she had visited and had knowledge of had not implemented 

the NHRC guidelines. “The guidelines themselves are also not sufficient because they’re 

too vague and not sure how much of the guidelines are backed by evidence. Even where 

the guidelines may be implemented, I am not sure their effectiveness is being reviewed. 

We simply don’t have policies for effective suicide prevention.” 

According to the Supreme Court’s Centre for Research and Planning report, prison 

departments responded in “affirmative that the initial health screening of the newly 

admitted prisoners includes mental health screening”. But there were variations in the 

way states screened. In most of Odisha’s jails, screening of new inmates is done by a 

clinical psychologist and psychiatric social worker, while in Gujarat, Puducherry, 

Jharkhand, Madhya Pradesh, Chhattisgarh, new inmates are “behaviourally examined” 

by the jail medical officer. 

Kerala, Jammu & Kashmir and Manipur reported that although health screening was done 

for new jail admissions, there was no standard procedure of mental health screening of 

the newly admitted prisoner. 

The report also showed health screening in most states is done by the medical officer. 

Except for Odisha, Telangana, Karnataka, Manipur and in a few jails in Nagaland, they 

were not given any training to provide basic and emergency mental healthcare, which 

was in contravention to Section 31(2) of Mental Healthcare Act, 2017 

Record-keeping, peer networks in jails 

The Model Prisons And Correctional Services Act, 2023 for managing prisons, which 

was shared with the state governments by the Union home ministry in May 2023, provides 

for the transfer of prisoners to mental healthcare institutions after the permission of the 

Mental Health Review Board. 

But the India Justice Report 2025 noted that only six states and one UT--Assam, Haryana, 

Karnataka. Meghalaya, Nagaland, Odisha, and Ladakh--mandate prisons to maintain a 

record of mentally ill inmates. 

With gaps in the state mental health system, some prisons have turned to peer networks. 

Initiatives such as Unnati in Telangana and Samarth in Gujarat prisons focus on bringing 

cognitive behavioural change in inmates through peer counselling. 

Speaking to IndiaSpend, the Telangana prison official said that while a proper mental 

health evaluation process has not been established in the state, psychiatrists from district 

hospitals visit for weekly screening of prisoners and civil society organisations help train 

inmates and staff to identify those at risk. Despite that, some cues may not be visible. 

IndiaSpend has reached out to the Ministry of Home Affairs for comments on its initiatives 

to address the mental health crisis in prisons, including data collection, monitoring, suicide 

prevention, and prisoner screening. We will update this story when we receive a 

response. 
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Of the 9,084 prisoners with mental illness reported in Prison Statistics India 2022, about 

63% were undertrials. While convicts see a higher prevalence of mental illness, the 

uncertainty and immediate stress on undertrials makes them particularly vulnerable. A 

World Health Organisation report on Prisons and Health notes that detainees held on 

remand, particularly those subjected to restrictions such as solitary confinement, are more 

vulnerable. 

Misra of The Square Circle Clinic said, “Despite the high proportion of undertrials in India, 

and research showing that undertrial prisoners, particularly new entrants, are much more 

likely to attempt suicide than those convicted, there are no policies or interventions to 

address the unique problems they face.” 

Women prisoners have little to no basic infrastructure, support 

Another vulnerable group in prisons are women. Although their numbers are much lower-

-23,772 women were behind bars in 2022--the jail conditions, especially for those with 

children, make them more susceptible to mental health issues, as IndiaSpend reported. 

Vijay Raghavan of TISS told IndiaSpend that lower socio-economic status, abandonment, 

isolation, loss of access to children, and the loss of a social role in traditional societies 

severely impact imprisoned women’s mental health. 

The 2016 Model Prison Manual recommends that at least one woman psychiatrist be 

appointed in every prison--meaning at least 34 women psychiatrists, one for each 34 

women’s jails across 16 states. But only nine were employed nationwide in 2022, six of 

whom were in Tamil Nadu. 

The United Nations Rules for the Treatment of Women Prisoners and Non-custodial 

Measures for Women Offenders (Bangkok Rules) states that gender-specific healthcare 

services, at least equivalent to those available in the community, should be provided to 

women prisoners. 

Mental health crisis plagues prisons worldwide 

A 2024 study led by the University of Oxford--compiling, reviewing and analysing data 

and major studies from over 50 high, medium and low-income countries--found that 

prisons had “high rates of depression and post-traumatic stress disorder, or PTSD, as 

well as substance use and alcohol use disorders”. 

The study noted that 11.4% of prisoners had depression, compared to 6-8% in the general 

population. Additionally, 9.8% had PTSD and 3.7% had a psychotic disorder--at least 

double the rate found in the general population. 

In the United States, according to the 2021 Bureau of Justice Statistics data, more than 

6,200 local jail inmates died by suicide between 2000 and 2019. Suicide deaths in jails 

increased by 13% over this 20-year period. More than three-quarters of those who died 

by suicide were “unconvicted and awaiting adjudication of their current charge”. 
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What is keeping the crisis brewing? 

“Earlier, the civil system of medicine coordinated with the judicial and legal system, but 

now they are separate services,” said Jain of NIMHANS, explaining that “now a doctor 

who joins the jail service does not have to see others outside the system, unlike before. 

Medical college, civil hospital, community health staff are all separate leading to a lack of 

avenues of growth of medical professionals and inadequate incentives.” 

Raghavan, who also heads Prayas, a TISS initiative focused on criminal justice, pointed 

to multiple stressors--lack of family support, socio-economic conditions, and routine 

prison operations like jhadti (inspection) or alarm bajna during emergencies such as 

escape attempts. “These can be extremely stressful.” 

In addition, uncertainty and limited legal resources, particularly among those from 

marginalised groups, significantly impact inmates’ mental health, said Kaustubh Joag, co-

director and senior research fellow at the Centre for Mental Health Law and Policy, Indian 

Law Society, Pune. 

Joag, a psychiatrist who has assessed death row prisoners in distress, said that prisons 

often have “hierarchies which lead to discrimination and bullying, adding to the distress” 

and “suicidal ideation can exist even without depression, and may be triggered 

impulsively”. 

Besides the need for sensitisation around mental health, Joag emphasised the 

importance of care beyond the biomedical approach. He said basic infrastructure is 

crucial for wellbeing, including sanitation, food, recreational facilities, and occupational 

activities. 

The 2011 NIMHANS review of mental health in prisons said: “Prison health is often 

neglected and continues to be ignored despite accumulating objective evidence 

supporting the need for rational health policies in prisons…politicians, policy makers, 

bureaucrats and community leaders have ignored this area, citing various reasons such 

as ‘prisoners need not be treated’, ‘let them suffer’, insufficient funds, non-availability of 

trained manpower.” 

Shreehari Paliath reports on social justice issues including labour, migration and criminal 

justice, and public policy. Ashwin Sreekumar, an intern at IndiaSpend, assisted with the 

data. 

This report was originally published in IndiaSpend and can be accessed here. 

If you are aware of anyone facing mental health issues or feeling suicidal, please provide 

help. Here are some helpline numbers of suicide-prevention organisations that can offer 

emotional support to individuals and families. 

Tamil Nadu 

State health department's suicide helpline: 104 
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Sneha Suicide Prevention Centre - 044-24640050 (listed as the sole suicide prevention 

helpline in Tamil Nadu) 

Andhra Pradesh 

Life Suicide Prevention: 78930 78930 

Roshni: 9166202000, 9127848584 

Karnataka 

Sahai (24-hour): 080 65000111, 080 65000222 

Kerala 

Maithri: 0484 2540530 

Chaithram: 0484 2361161 

Both are 24-hour helpline numbers. 

Telangana 

State government's suicide prevention (tollfree): 104 

Roshni: 040 66202000, 6620200 

SEVA: 09441778290, 040 27504682 (between 9 am and 7 pm 

Aasara offers support to individuals and families during an emotional crisis, for those 

dealing with mental health issues and suicidal ideation, and to those undergoing trauma 

after the suicide of a loved one. 
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Republic World 

Iron Clamps, Twisted Private Parts: Lt. Colonel Purohit's 2013 Letter To NHRC 

Reveals Chilling Account Of Police Brutality 

In the handwritten letter, Purohit alleges that he faced brutality and assault by Col. R.K. 

Srivastav, Param Bir Singh, and other ATS personnel. 

https://www.republicworld.com/india/iron-clamps-twisted-private-parts-lt-colonel-purohit-

s-2013-letter-to-nhrc-reveals-chilling-account-of-police-brutality 

India News | 3 min read  

Reported by: Ankita Paul 

A letter written by Lt. Colonel Prasad Shrikant Purohit to the National Human Rights 

Commission (NHRC) in 2013, detailing the brutal assault he was subjected to at the hands 

of former Indian Police Service (IPS) officer Param Bir Singh and others during the 

investigation into the 2008 Malegaon blast case, has surfaced online. 

In the handwritten letter, Purohit alleges that he faced brutality and assault by Col. R.K. 

Srivastav, Param Bir Singh, and other ATS personnel. 

Torture During Detention (29 October–5 November 2008) 

The letter states that during his detention from 29 October to 5 November 2008, Purohit 

was brutally beaten by Col. R.K. Srivastav and Param Bir Singh using their hands, feet, 

and shoes. Purohit alleges that he was held down by ATS personnel, who subjected him 

to relentless assault, including twisting and pulling of his private parts, pulling his body 

hair, and slapping him continuously. 

According to the letter, Purohit was repeatedly threatened with an encounter killing, told 

that explosives would be planted at his home, and warned that his mother, wife, and sister 

would be stripped and jailed. 

In his letter, Purohit claims that Param Bir Singh used the filthiest sexual expletives to 

abuse him. 

Torture Post-Arrest (After 5 November 2008) 

Purohit states that after his arrest on 5 November 2008, he was transferred to ATS Kolaba 

Police Station and placed in a soundproof, windowless cell with the air-conditioning set 

to a low temperature. He was subjected to “U-clamp stretching” under the instructions of 

Param Bir Singh. He further alleges that his legs were tied and forcefully pulled to 180 

degrees using iron clamps fixed to the floor. 

Later, Purohit was allegedly suspended naked in a “flycatcher position,” with his ankles 

and wrists tied to a metal bar 10 feet high. His body was repeatedly slammed against an 

iron pole, causing severe lower back injuries, according to the letter. 
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Purohit has now sought an independent inquiry by the NHRC into the role of Param Bir 

Singh and other officers in brutally assaulting him during his detention and arrest. 

The shocking revelations in the letter provide a glimpse into police brutality in the country 

and the severe punishment inflicted on the accused based merely on suspicion. 

NIA Court Acquits All Accused Including Lt Col Purohit In Malegaon Blast Case 

On September 29, 2008, six people were killed and 95 others injured when an explosive 

device strapped to a motorcycle detonated near a mosque at Bhikku Chowk in Malegaon 

city. Originally, 11 individuals were accused in the case. 

On July 31, 2025, the NIA Court acquitted all the accused, including Lt Colonel Purohit. 

The court examined 323 prosecution witnesses and eight defence witnesses before 

delivering the verdict. All seven remaining accused were acquitted of charges under the 

Unlawful Activities (Prevention) Act, the Arms Act, and all other applicable charges. 
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Republic World 

Full NHRC Complaint Alleging Torture on Col. Purohit Made Public 

https://www.republicworld.com/videos/india/col-purohit-nhrc-letter-torture-malegaon-ats 

A detailed complaint submitted to the National Human Rights Commission (NHRC) by Lt 

Col Shrikant Prasad Purohit—an accused in the 2008 Malegaon blast case—has been 

made public. In the letter, Col. Purohit alleges that he was subjected to torture and 

mistreatment by officers of the Anti-Terrorism Squad (ATS), who allegedly tried to force 

a confession out of him through coercive means. 

Akshat Mittal 
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Hindustan Times 

Two more accused arrested for abetting student’s suicide at Odisha college 

https://www.hindustantimes.com/india-news/three-more-accused-arrested-for-abetting-

student-s-suicide-at-odisha-college-101754283477602.html 

By Debabrata Mohanty | Published on: Aug 04, 2025 10:27 am IST 

Police said the student was allegedly instigated to take the extreme step, and some of 

fellow students reportedly filmed her self-immolation and aided the act 

Two more accused have been arrested for alleged criminal conspiracy and abetting a 20-

year-old student’s suicide at a college in Odisha’s Balasore. The student set herself afire 

over inaction on her sexual harassment complaint against her department head. 

Police said she was allegedly instigated to take the extreme step, and some of the 

students reportedly filmed her self-immolation and aided the act instead of intervening. 

The two accused arrested late on Sunday include a member, Jyotiprakash Biswal, and 

an office bearer, Subhra Sambit Nayak, of Rashtriya Swayamsevak Sangh’s student 

wing, Akhil Bharatiya Vidyarthi Parishad (ABVP). “...we found their involvement in 

instigating the woman to take the extreme step,” said a police officer, who did not want to 

be named. 

The two accused were produced in a court and remanded in 14-day judicial custody. 

Biswal was interrogated to reconstruct the events leading to the incident. 

ABVP national joint organising secretary Govind Nayak refused to comment when asked 

about Nayak and Biswal. 

On July 1, the 20-year-old student registered a complaint with the college’s Internal 

Complaints Committee, accusing Samir Kumar Sahoo of sexual harassment. Sahoo had 

debarred her and eight other students from appearing for an internal examination on June 

30, citing their low attendance. 

The student met the college principal, Dilip Ghose, and Sahoo on July 12 before pouring 

petrol on herself and self-immolating. She died two days later. 

Sahoo and Ghose were arrested under Bharatiya Nyay Sanhita’s sections 108 (abetment 

to suicide), 75(1)(ii )(demanding sexual favours as a form of sexual harassment), 78 

(stalking), 351 (2) (criminal intimidation), and 3(5) (common intention). 

The First Information Report lodged in the case said Sahoo allegedly mentally tortured 

the 20-year-old for refusing sexual favours. It accused Ghosh of inaction and mentally 

torturing her, and threatening her to accede, failing which he would rusticate her from the 

college and fail her in the exam. 
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Ghosh allegedly called her to his office and forced her to apologise to Sahoo and coerced 

her to withdraw the complaint. The FIR said the behaviour compelled her to set herself 

afire. 

A four-member University Grants Commission fact-finding team on Friday completed its 

probe into the suicide. The state higher education department, the National Commission 

for Women, and the National Human Rights Commission have also completed their 

separate probes. 
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Patrika News 

20 साल की कॉलेज छात्रा को आत्महत्या के ललए उकसाने के मामले में दो छात्र लिरफ्तार 

Odisha Student Sucide: ओडिशा के बालासोर में 20 साल की कॉलेज छात्रा को आत्महत्या के डलए 

उकसाने के मामले में दो छात्रोों, शुभ्रा सोंडबत नायक और ज्योडत प्रकाश डबस्वाल, को डिरफ्तार डकया िया 

है। 

https://www.patrika.com/national-news/odisha-balasore-two-students-arrested-for-

allegedly-abetting-suicide-of-a-20-year-old-college-student-19835429 

भुवनेश्वर | Devika Chatraj, Aug 04, 2025 

ABVP Member Arrested: ओडिशा के बालासोर डजले में एक 20 वर्षीय कॉलेज छात्रा की आत्मदाह के 

मामले में पुडलस ने दो छात्रोों, शुभ्रा सोंडबत नायक और ज्योडत प्रकाश डबस्वाल, को डिरफ्तार डकया है। यह 

घटना फकीर मोहन स्वायत्तशासी महाडवद्यालय में हुई, जहाों छात्रा ने कडित तौर पर यौन उत्पीड़न और 

शैक्षडिक ररकॉिड खराब करने की धमकी के बाद 1 जुलाई को कॉलेज पररसर में खुद को आि लिा ली िी। 

भुवनेश्वर के एम्स अस्पताल में 14 जुलाई 2025 को उसकी मृतु्य हो िई। 

आत्महत्या के डलए उकसाने के आरोप में डिरफ्तार 

पुडलस ने दोनोों आरोडपयोों पर आत्महत्या के डलए उकसाने और साडजश रचने का आरोप लिाया है। ओडिशा 

पुडलस की अपराध शाखा ने जाोंच के बाद दोनोों को 14 डदन की न्याडयक डहरासत में भेज डदया। छात्रा ने 

कॉलेज की आोंतररक डशकायत सडमडत में डवभािाध्यक्ष समीर कुमार साहू के खखलाफ यौन उत्पीड़न की 

डशकायत दजड की िी, डजसके बाद कॉलेज प्रशासन ने कडित तौर पर उस पर डशकायत वापस लेने का दबाव 

िाला। इसके बाद समीर कुमार साहू और कॉलेज के डप्रोंडसपल डदलीप घोर्ष को भी डनलोंडबत कर डिरफ्तार 

डकया िया। 

ओडिशा के CM ने डदया आश्वासन 

ओडिशा के मुख्यमोंत्री मोहन चरि माझी ने इस घटना पर दुख व्यक्त करते हुए मृतका के पररवार को 

आश्वासन डदया डक दोडर्षयोों को सख्त सजा दी जाएिी। राष्ट्र ीय मानवाडधकार आयोि और राष्ट्र ीय मडहला 

आयोि ने भी इस मामले का सोंज्ञान डलया है। पुडलस इस मामले में िहन जाोंच कर रही है, डजसमें अन्य 

सोंभाडवत दोडर्षयोों की भूडमका की भी पड़ताल की जा रही है। 
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Brighter Kashmir 

Girls dropping out of school 

The report of the National Human Rights Commission has revealed the shocking truth 

that about 39.4% of girls aged 15 to 18 years have dropped out of school. The reasons 

behind this silent exodus from education are distance of schools, unavailability of 

transport, lack of toilets and fear of safety. This situation not only reflects the failure of a 

system but also the weakness of social mindset. This article questions whether we are 

really giving priority to the education of daughters or are we just getting self-satisfaction 

by coining slogans? 

https://brighterkashmir.com/girls-dropping-out-of-school 

August 05, 2025 | Priyanka Saurabh 

The slogan 'Beti Bachao, Beti Padhao' shines on every street corner, government 

buildings and banners, but this slogan does not reach the villages and settlements where 

daughters are dropping out of school every day. A recent report has revealed that 39.4% 

of girls in the age group of 15 to 18 years are out of school. This figure is not just a number, 

it is a harsh comment on our social structure. 

Distance from home to school, lack of safe transport, lack of higher secondary schools, 

condition of toilets and social insecurity – all these things are not the subject of any 

research paper, but are the ground realities with which thousands of girls are struggling 

every day. And ultimately they have to give up education. Government figures may show 

increased enrollment, but the reality is that girls are not able to stay in school after 

enrollment. 

Look at a common rural scenario. Schools up to fifth standard are nearby, but after eighth 

standard the school is far away. There is no transport facility. No bus, no bicycle, no 

female companion or guide. Parents are afraid to send their daughter alone for five 

kilometers. They worry that there may be some molestation on the way, some accident 

may happen. Due to that worry, the girl stops going to school. 

Talking about toilets, it is not just a matter of convenience but also of self-esteem and 

health. Girls go through a period of transition during adolescence where a clean and safe 

toilet can determine the continuity of their education. But most government schools either 

do not have toilets or if they do, they are dirty, unsafe, or damaged. This becomes another 

reason for parents to withdraw their daughters from school. 

Security is a big issue. Sending teenage girls to schools where there are no female 

teachers, no CCTV cameras or guards is still a risk for parents. This fear does not only 

arise from chaos but also from the insensitivity of society. The daily incidents and news 

of molestation in the news deepen this fear. 

Apart from all this, society's priorities regarding education are also not clear. If a boy 

studies, it creates the 'future of the family', but if a girl studies, it creates the 'fear of missing 

the marriageable age'. This mentality is still deeply prevalent in rural areas. Girls' 

education is considered more of an 'expense' than a 'benefit'. 

BRIGHTER KASHMIR ., Online, 5.8.2025
Page No. 0, Size:(0)cms X (0)cms.

https://brighterkashmir.com/girls-dropping-out-of-school


Now if a daughter leaves school under these circumstances, is it her fault? Or is it a 

collective mistake – of the system, of society, and of us? 

The solution to this situation will not be only government schemes but concrete 

implementation. First of all, it has to be ensured that there is a higher secondary school 

within a radius of three kilometers from every village. This basic educational infrastructure 

is the right of every child. 

Transport facilities are as important as the presence of a teacher. If girls cannot reach 

school, how will they study? The government will have to ensure options like school vans, 

girl student bicycle scheme or 'school pass' in public transport. 

The necessity of clean and usable toilets in every school should not be just a part of the 

'Clean India Mission' but should be the basis of the true essence of 'Beti Bachao, Beti 

Padhao'. The local administration should be made responsible for the appointment of 

female staff, regular inspection and cleanliness. 

For security, the presence of women teachers should be increased in every school. 

Security guards, CCTV cameras and parents' participation in the school premises should 

be encouraged. This step will not only give assurance of safety to the daughters but also 

mental peace to the parents. 

Along with this, the buildings and infrastructure of schools should be developed with 

quality and not just for the sake of formality. Library, computer room, science laboratories, 

playground - all these should be standard parts of the school. 

Another important point is digital education. The pandemic has shown that those who do 

not have mobile, internet and electricity are left out of studies. Digital literacy and 

availability of equipment in rural schools is no longer a luxury, but a necessity. 

The education department should make a regular list of girls who have dropped out of 

school. It should be the responsibility of the administration to visit their homes to find out 

the reason, motivate them to come back, and take the parents into confidence. 

At the same time, society too will have to introspect. Why do we want to educate our 

daughters – for jobs, for marriage or for self-reliance? As long as society's answer 

remains unclear, the solution will also remain incomplete. 

The administration, society and the family will have to take the responsibility to ensure 

that no girl is deprived of education. This does not only mean opening schools, but also 

taking full responsibility to ensure that the girl goes to school and stays there. 

If 'Beti Bachao, Beti Padhao' is not to remain just a line on a banner, then it has to be 

transformed into a joint effort of panchayats, school committees, teachers' organizations, 

parents and students. Only then will a society be created where no daughter will be 

deprived of education. 
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Webvarta 

सू्कल छोड़ती बेटिय ाँ: संस धनो ंकी कमी य  स म टिक चूक? 

https://webvarta.com/articles/girls-school-dropout-india/ 

By Webvarta Desk | August 4, 2025 

-“बेटिय ाँ क्यों छयड़ रही हैं सू्कल? सव ल सड़कयों, शौच लययों और सयच क  है” “39% लड़टकय ाँ सू्कल से 

ब हर: टकसकी टिमे्मद री?” “‘बेिी पढ ओ’ क  सच: टकत बयों से पहले र से्त च टहए” 

र ष्ट्र ीय म नव टिक र आययग की ररपयिट ने चौोंक ने व ल  सच उि गर टकय  है टक 15 से 18 वर्ट की उम्र की 

लगभग 39.4% लड़टकय ाँ सू्कल से ब हर हय चुकी हैं। टशक्ष  के इस मौन पल यन के पीछे सू्कलयों की दूरी, 

पररवहन की अनुपलब्धत , शौच लययों की कमी और सुरक्ष  कय लेकर भय िैसे क रण हैं। यह स्थिटत केवल 

एक व्यवथि  की टवफलत  नही ों, बस्ि स म टिक म नटसकत  की कमियरी कय भी दश टती है। यह लेख 

सव ल करत  है टक क्  हम सच में बेटिययों की टशक्ष  कय प्र िटमकत  दे रहे हैं य  टसफट  न रे गढकर आत्मतुटष्ट् 

प  रहे हैं? 

-ड ० टप्रयोंक  सौरभ- 

‘बेिी बच ओ, बेिी पढ ओ’ क  न र  हर गली-चौर हे, सरक री इम रतयों और बैनरयों पर चमकत  है, लेटकन 

यह न र  उन ग ाँवय ों और बस्स्तययों तक नही ों पहाँच प त  िह ाँ बेटिय ाँ रयज़ सू्कल छयड़ रही हैं। ह टलय  ररपयिट से 

पत  चल  है टक 15 से 18 वर्ट की आयु वगट की 39.4% लड़टकय ाँ सू्कल से ब हर हैं। यह आोंकड़  केवल 

सोंख्य  नही ों, यह हम रे स म टिक ढ ोंचे पर एक कठयर टिप्पणी है। 

घर से सू्कल की दूरी, सुरटक्षत पररवहन की कमी, उच्च म ध्यटमक टवद्य लययों क  अभ व, शौच लययों की स्थिटत 

और स म टिक असुरक्ष  – ये स री ब तें टकसी शयिपत्र की टवर्यवसु्त नही ों, बस्ि ज़मीनी हकीकत हैं टिनसे 

रयज़ हज़ रयों बस्च्चय ाँ िूझ रही हैं। और अोंततः  उन्हें टशक्ष  से ह ि ियन  पड़त  है। सरक री आोंकडे़ भले ही 

बढे हए न म ोंकन टदख ते हयों, लेटकन हकीकत यह है टक न म ोंकन के ब द लड़टकय ाँ सू्कल तक टिक नही ों 

प ती ों। 

एक आम ग्र मीण पररदृश्य कय देखें। प ाँचवी ों तक की सू्कल तय आसप स है, लेटकन आठवी ों के ब द टवद्य लय 

दूर है। पररवहन की कयई सुटवि  नही ों। न बस, न स इटकल, न ही कयई मटहल  सहकमी य  म गटदशटक। 

म त -टपत  अपनी बेिी कय प ाँच टकलयमीिर दूर अकेले भेिने से डरते हैं। उन्हें टचोंत  हयती है टक र से्त में 

कयई छेड़छ ड़ न हय, कयई ह दस  न हय। उस टचोंत  में सू्कल ि न  बोंद हय ि त  है। 

शौच लययों की ब त करें  तय यह टसफट  सुटवि  नही ों, आत्मसम्म न और स्व स्थ्य से िुड़  मुद्द  है। टकशयर वथि  

में लड़टकय ाँ उन पररवतटनयों से गुिरती हैं, िह ाँ एक स्वच्छ और सुरटक्षत शौच लय उनकी टशक्ष  की टनरोंतरत  

तय कर सकत  है। लेटकन अटिक ोंश सरक री सू्कलयों में य  तय शौच लय हैं ही नही ों, य  हैं तय गोंदे, असुरटक्षत, 

य  क्षटतग्रस्त। म त -टपत  के टलए यह एक और क रण बन ि त  है अपनी बेटिययों कय सू्कल से हि ने क । 

सुरक्ष  एक बड़  मुद्द  है। टिन सू्कलयों में कयई मटहल  टशक्षक नही ों हयती ों, कयई सीसीिीवी कैमर  य  ग डट नही ों 

हयत , वह ाँ टकशयर लड़टकययों कय भेिन  आि भी म त -टपत  के टलए ियस्खम उठ ने िैस  है। यह डर केवल 
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अव्यवथि  से नही ों, सम ि की असोंवेदनशीलत  से भी उपि  है। आए टदन हयने व ली घिन एों , सम च रयों में 

आती छेड़छ ड़ की खबरें  इस भय कय और गहर  करती हैं। 

इन सबके अल व  टशक्ष  कय लेकर सम ि की प्र िटमकत एाँ  भी स्पष्ट् नही ों हैं। एक लड़क  पढे तय ‘पररव र 

क  भटवष्य’ बनत  है, लेटकन लड़की पढे तय ‘श दी की उम्र टनकलने क  डर’ पैद  हयत  है। ग्र मीण के्षत्रयों में 

यह म नटसकत  अब भी गहर ई से मौिूद है। लड़टकययों की टशक्ष  कय ‘ल भ’ से ज्य द  ‘खचट’ म न  ि त  है। 

अब यटद इन पररस्थिटतययों में एक बेिी सू्कल छयड़ दे, तय क्  इसमें उसकी गलती है? य  यह एक स मूटहक 

चूक है-व्यवथि  की, सम ि की, और हम री? 

इस स्थिटत क  सम ि न केवल सरक री ययिन ओों से नही ों, ठयस टिय न्वयन से हयग । सबसे पहले यह 

सुटनटित करन  हयग  टक हर ग ाँव से तीन टकलयमीिर के द यरे में उच्चतर म ध्यटमक टवद्य लय हय। यह 

बुटनय दी शैटक्षक ढ ोंच  हर बचे्च क  अटिक र है। 

पररवहन की सुटवि  उतनी ही ज़रूरी है टितनी टशक्षक की उपस्थिटत। यटद बस्च्चय ाँ सू्कल नही ों पहाँच प एों गी 

तय पढेंगी कैसे? सरक र कय सू्कल वैन, छ त्र  स इटकल ययिन  य  स वटिटनक पररवहन में ‘सू्कल प स’ िैसे 

टवकल्प सुटनटित करने हयोंगे। 

हर सू्कल में स्वच्छ और उपययगी शौच लययों की अटनव यटत  केवल ‘स्वच्छ भ रत टमशन’ क  टहस्स  नही ों, 

बस्ि ‘बेिी बच ओ, बेिी पढ ओ’ के सचे्च ममट क  आि र हयन  च टहए। मटहल  कमटच ररययों की टनयुस्ि, 

टनयटमत टनरीक्षण और स फ-सफ ई के टलए थि नीय प्रश सन कय उत्तरद यी बन य  ि ए। 

सुरक्ष  के टलए प्रते्यक सू्कल में मटहल  टशक्षकयों की उपस्थिटत बढ ई ि ए। सुरक्ष  ग डट, सीसीिीवी कैमर  

और सू्कल पररसर में अटभभ वकयों की भ गीद री कय प्रयत्स टहत टकय  ि ए। यह कदम न केवल बेटिययों कय 

सुरक्ष  क  भरयस  देग , बस्ि अटभभ वकयों कय म नटसक श ोंटत भी। 

इसके स ि ही सू्कलयों के भवन और अियसोंरचन  कय केवल औपच ररकत  के टलए नही ों, गुणवत्त  के स ि 

टवकटसत टकय  ि न  च टहए। पुस्तक लय, कों पू्यिर कक्ष, टवज्ञ न प्रययगश ल एों , खेल क  मैद न-ये सब सू्कल 

के म नक टहसे्स हयने च टहए। 

एक और महत्वपूणट टबोंदु टडटििल टशक्ष  है। मह म री ने टदख  टदय  टक टिनके प स मयब इल, इोंिरनेि और 

टबिली नही ों, वे पढ ई से ब हर हय ि ते हैं। ग्र मीण सू्कलयों में टडटििल स क्षरत  और उपकरण की उपलब्धत  

अब टवल टसत  नही ों, अटनव यटत  है। 

टशक्ष  टवभ ग कय उन लड़टकययों की टनयटमत सूची बन नी च टहए िय सू्कल छयड़ चुकी हैं। उनके घर ि कर 

क रण ि नन , उन्हें व पस ल ने के टलए पे्रररत करन , और म त -टपत  कय टवश्व स में लेन  प्रश सन की 

टिमे्मद री हयनी च टहए। 

स ि ही सम ि कय भी आत्म वलयकन करन  हयग । हम अपनी बेटिययों कय क्यों पढ न  च हते हैं-नौकरी के 

टलए, श दी के टलए य  आत्मटनभटरत  के टलए? िब तक सम ि क  िव ब अस्पष्ट् रहेग , तब तक सम ि न 

भी अिूर  रहेग । 
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प्रश सन, सम ि और पररव र कय टमलकर यह टिमे्मद री लेनी हयगी टक कयई भी बच्ची टशक्ष  से वोंटचत न 

हय। इसक  अिट है केवल टवद्य लय खुलव न  नही ों, बस्ि उसमें बेिी के ि ने और टिके रहने की पूरी 

टज़मे्मद री लेन । 

‘बेिी बच ओ, बेिी पढ ओ’ अगर केवल बैनर की पोंस्ि नही ों रहन  है तय इसे पोंच यतयों, सू्कल सटमटतययों, 

टशक्षक सोंगठनयों, अटभभ वकयों और छ त्रयों के स झ  प्रय स में बदलन  हयग । तभी एक ऐस  सम ि बनेग , 

िह ाँ कयई भी बेिी पढ ई से वोंटचत नही ों हयगी। 

(लेस्खक  स म टिक सरयक रयों और मटहल  टशक्ष  पर कें टित लेखन के टलए ि नी ि ती हैं। वे एक स्वतोंत्र 

पत्रक र, सोंप दकीय लेस्खक  और कवटयत्री हैं, टिनकी रचन ओों में ग्र मीण भ रत की िड़कन और बदल व 

की गूोंि सुन ई देती है) 
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बस्तर में हुई हत्याओ ंके एनएचआरसी के ररकॉर्ड जवाब  ंसे ज़्यादा सवाल खडे करते हैं 

2024 से अब तक छत्तीसगढ़ में लगभग 589 लोग मारे जा चुके हैं, जजनमें आम नागररक, सुरक्षा बल और 

माओवादी/नक्सली शाजमल हैं. अकेले छत्तीसगढ़ में देशभर में हुई कुल मौतोों का लगभग 54% और इस 

अवजि के दौरान माओवादी-उग्रवाद से सोंबोंजित मौतोों का लगभग 80% जहस्सा है. ये आोंकडे एक बुजनयादी 

लेजकन परेशान करने वाला सवाल उठाते हैं: मरने वाले कौन हैं? 

https://thewirehindi.com/308251/nhrc-records-of-the-killings-in-bastar-raise-more-

questions-than-answers/ 

सौम्या लाोंबा| 04/08/2025 

भारत 

छत्तीसगढ़ में साल 2024 से अब तक लगभग 589 लोग मारे जा चुके हैं, जजनमें आम नागररक, सुरक्षा बल 

और माओवादी/नक्सली शाजमल हैं. और अभी 2025 का आिा समय ही बीता है. इन 18 महीनोों में 2019 

से 2023 तक के पाोंच सालोों (534 लोगोों) से ज़्यादा लोग मारे गए हैं. 

जून और जुलाई में मैंने जनवरी 2024 से दजज की गई राष्ट्र ीय मानवाजिकार आयोग (एनएचआरसी) की 

जशकायतोों को पढ़ा, जो बस्तर सोंभाग के सात जजलोों- बस्तर, बीजापुर, दोंतेवाडा, काोंकेर, कोोंडागाोंव, 

नारायणपुर और सुकमा – पर कें जित थी ों. 

यह लेख जपछले डेढ़ साल यानी 2024 और 2025 की पहली छमाही पर कें जित है, जो मौतोों में हुई अचानक 

वृद्धि का दौर है. ये ररकॉडज उन लोगोों के साथ राज्य के सोंबोंिोों की कहानी बयाों करते हैं जजन्हें उसने मारा है. 

ये ररकॉडज उस सोंस्था की जवफलताओों को भी उजागर करते हैं जजसका उदे्दश्य मानवाजिकारोों की रक्षा करना 

है. 

मृतकोों के आोंकडे 

अब तक हम इन लोगोों को ज़्यादातर ‘आोंकडोों’ के रूप में जानते हैं. दजक्षण एजशया आतोंकवाद पोर्जल 

(एसएर्ीपी) इनका जवसृ्तत जववरण देता है: 

अद्धखल भारतीय: 1,095 

माओवादी-उग्रवाद से सोंबोंजित: 736 

अकेले छत्तीसगढ़: 589 

बस्तर सोंभाग (7 जजले): उपलब्ध नही ों 

अकेले छत्तीसगढ़ में देश भर में हुई कुल मौतोों का लगभग 54% और इस अवजि के दौरान माओवादी-

उग्रवाद से सोंबोंजित मौतोों का लगभग 80% जहस्सा है. ये आोंकडे एक बुजनयादी, लेजकन परेशान करने वाला 

सवाल उठाते हैं: मरने वाले कौन हैं? 
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इसजलए, मैंने एनएचआरसी का रुख जकया, जो इन मौतोों का आजिकाररक ररकॉडज है. 

एनएचआरसी की जशकायतें सावजजजनक रूप से उपलब्ध हैं, या कम से कम कुछ जानकारी तो उपलब्ध है. 

ये जशकायतें व्यद्धियोों द्वारा सोंभाजवत मानवाजिकार उल्लोंघनोों के सोंबोंि में प्रसु्तत की जाती हैं, जजसके बाद 

पुजलस, जचजकत्सा और प्रशासजनक ररपोर्ों की एक प्रजिया शुरू होती है. 

‘मुठभेड’ में हुई मौतोों के मामलोों में जशकायत आमतौर पर पुजलस अिीक्षक (एसपी) द्वारा दजज की जाती 

है. पीपुल्स यूजनयन ऑफ जसजवल जलबर्ीज (पीयूसीएल) द्वारा सुप्रीम कोर्ज में दायर एक याजचका के बाद उन्हें 

48 घोंर्ोों के भीतर सभी मुठभेडोों की सूचना एनएचआरसी को देनी होती है और तीन महीने के भीतर सभी 

सोंबोंजित दस्तावेज़ भेजने होते हैं. 

जब पीजडतोों के नाम देखे, तो मुझे वास्तजवक नामोों की तुलना में ‘अज्ञात’ शब्द ज़्यादा बार देखने को जमला: 

‘अज्ञात नक्सली. अज्ञात माओवादी या अज्ञात पुरुष और अज्ञात मजहलाएों .’ 

उनका पता और गाोंव? ‘अज्ञात’ 

बीजापुर जज़ले से कुछ जशकायतें, जहाों इस साल अपै्रल में करेगुट्टा ऑपरेशन हुआ था, नीचे दी गई हैं. पररणामोों 

का पहला पृष्ठ अस्पष्ट् प्रजवजष्ट्योों से भरा था, जजनमें ‘अज्ञात’ व्यद्धि जैसे शब्द और सोंख्यात्मक पे्लसहोल्डर 

दोहराए गए थे. 

बीजापुर के जलए एनएचआरसी जशकायत पररणामोों का पहला पृष्ठ 

दूसरे पृष्ठ पर और भी अज्ञात और सोंख्याएों  जदखाई दी ों, साथ ही moists, moaists और moiasts जैसी गलत 

से्पजलोंग भी थी ों. कुछ को नक्सली और कुछ को माओवादी जलखा गया था. शब्द बदल गए, लेजकन अस्पष्ट्ता 

का सार वही रहा. (जचत्र 2) 

पररणामोों का दूसरा पृष्ठ 

सूची को ध्यान से देखने पर जवसोंगजतयाों और जवरोिाभास और भी स्पष्ट् हो जाते हैं. 

28 माचज, 2024 की एक जशकायत में जलोंग गणना ‘4 पुरुष, 2 मजहला’ से बदलकर ‘5 मजहला, 1 पुरुष’ हो 

गई. (जचत्र 3) 

12 फरवरी, 2025 की एक अन्य जशकायत में 20 पुरुष और 11 मजहलाएों , सभी पुरुष के रूप में दजज की 

गईों. (जचत्र 4) 

 जलोंग पहचान में जवसोंगजत.जचत्र 4. जलोंग का गलत वगीकरण. 

ये छोर्ी-मोर्ी गलजतयाों नही ों हैं, बद्धि दोहराए जाने वाले पैर्नज हैं. 

ये आोंकडोों में कोई कमी नही ों, बद्धि मानवीय खाजमयाों हैं. ये पहचान और यहाों तक जक जलोंग का भी पता 

नही ों लगा पाती ों. बार-बार होने वाली ‘गलजतयोों के पैर्नज’ सोंजदग्ध लगने लगते हैं, मानो यह अस्पष्ट्ता 

जानबूझकर की गई हो. 
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एक प्रजवजष्ट् में 1 जनवरी, 2024 को िॉस-फायररोंग में छह महीने के बचे्च की मौत दजज की गई थी. 9 जसतोंबर, 

2024 को 7 लाख रुपये के मुआवजे़ के साथ मामला बोंद कर जदया गया 

जशकायत में और कोई जववरण नही ों जदया गया. यह स्पष्ट् नही ों है जक क्या कोई जाोंच हुई या सोंबोंजित व्यद्धि 

तक मुआवज़ा पहुोंचा भी या नही ों? 

िॉस-फायररोंग में छह महीने के बचे्च की मौत 

20 माचज, 2024 को हुई एक घर्ना के बारे में एक जशकायत में कहा गया है जक पुजलस मुठभेड में अज्ञात 

सोंख्या में ‘लोग’ मारे गए और एनएचआरसी द्वारा अभी तक कोई कारजवाई नही ों की गई है.  

अनजगनत ‘लोगोों’ की मौतें. 

कब, अगर कभी, उनकी पहचान उजागर होगी? और इस बीच क्या खो जाएगा? 

जब एनएचआरसी के पास और जानकारी उपलब्ध हो भी जाती है, तब भी उसे वेबसाइर् पर शायद ही कभी 

अपडेर् जकया जाता है. जनता जशकायतोों का एक छोर्ा सा जहस्सा ही देख पाती है. एक बार अज्ञात मृतु्य के 

रूप में दजज होने के बाद वह वेबसाइर् पर वैसे ही रहती है. इस सवाल का जवाब नही ों जमलता जक क्या शव 

की पहचान नही ों हुई है या उस पर दावा नही ों जकया गया है. 

हालाोंजक एनएचआरसी पुजलस और प्रशासन से अपेजक्षत कई दस्तावेज़ोों की सूची बनाता है – जैसे मेजडकल 

ररकॉडज, पुजलस ररपोर्ज और पोस्टमार्जम ररपोर्ज – ये सभी प्रसु्तत होने पर भी एक ऐसी प्रणाली से गुजरते हैं 

जो इन जशकायतोों के पीछे की पहचान और मानव जीवन को बहुत आसानी से भूल जाती है.  

एनएचआरसी को आवश्यक दस्तावेजोों की सूची. 

यह क्योों मायने रखता है? 

चूोंजक इन अज्ञात लोगोों का नाम एनएचआरसी डेर्ाबेस में दजज था, इसजलए बस्तर में रहने वाले उनके पररवारोों 

द्वारा मृतकोों की पहचान नही ों हो पाई, क्योोंजक प्रते्यक के नाम अलग-अलग नोंबरोों से जचजित थे. 

जपछले डेढ़ साल से, जबजक एनएचआरसी अपनी जशकायत प्रजिया जारी रखे हुए था और पुजलस व प्रशासन 

को ज़रूरी दस्तावेज़ जमा करने के जलए ररमाइोंडर भेज रहा था, ग्रामीणोों ने दावा जकया जक मुठभेडोों में मारे 

गए कई लोग आम नागररक थे. 

12 मई, 2024 को हुई एक घर्ना में ग्रामीणोों ने कहा जक मारे गए 12 कजथत माओवाजदयोों में से दस असल 

में आम नागररक थे. जफर भी सोंयुि राष्ट्र  (यूएन) के जसिाोंतोों के अनुसार स्थाजपत देश की सवोच्च 

मानवाजिकार सोंस्था, एनएचआरसी ने चुप्पी सािे रखी. उसे एक ही घर्ना में इतनी बडी सोंख्या में हुई मौतोों 

की स्वतः  सोंज्ञान लेकर फैक्ट-फाइजडोंग या जाोंच की कोई ज़रूरत नही ों जदखी. 

2012 में राष्ट्र ीय मानवाजिकार आयोग ने 2002 में दजज एक जशकायत के आिार पर आोंध्र प्रदेश में हुए 19 

‘मुठभेडोों’ में से 16 को फज़ी घोजषत कर जदया. इसने प्रते्यक पीजडत को 5 लाख रुपये का मुआवज़ा देने का 

आदेश जदया. एक दशक का अन्याय और एक इोंसानी जान की कीमत 5 लाख रुपये. 

THE WIRE HINDI, Online, 5.8.2025
Page No. 0, Size:(0)cms X (0)cms.



छत्तीसगढ़ में लोगोों और बच्चोों को जबना नाम के दफना जदया गया, तथा कभी-कभार मुआवजा देने के आदेश 

के साथ जशकायतोों को चुपचाप बोंद कर जदया गया और अजिकाोंश मामले लोंजबत ही रहे. 

मैंने जपछले 18 महीनोों में बीजापुर से दजज लगभग 40 जशकायतोों की समीक्षा की है, जो सभी पुजलस मुठभेडोों, 

गोलीबारी या इम्प्रोवाइज्ड एक्सप्लोजसव जडवाइस (आईईडी) से जुडी मौतोों से जुडी हैं. इनमें से मुझे केवल दो 

मामले ऐसे जमले जहाों एनएचआरसी ने मुआवजे़ के आदेश पाररत जकए. 

हालाोंजक, यह स्पष्ट् नही ों है जक लोगोों को कभी पैसा जमला भी या नही ों. वेबसाइर् पर कोई अपडेर् नही ों है, न 

ही इस बात का कोई सोंकेत है जक एनएचआरसी ने फॉलो-अप जकया या यह सत्याजपत जकया जक मुआवज़ा 

वास्तव में जदया गया था या नही ों. 

यह कोई नई बात नही ों है. पहले भी हमने ऐसे उदाहरण देखे हैं जहाों एनएचआरसी के आदेशोों के बावजूद 

ग्रामीणोों को कभी मुआवज़ा नही ों जमला. उदाहरण के जलए 2009 में सलवा जुडूम हत्याकाोंड में, पहले से ही 

जवलोंजबत 2019 के आदेश के दो महीने बाद भी पररवारोों को मुआवजे़ के बारे में पता नही ों चला. जब तक 

आदेश आया, तब तक लोगोों की मुआवजे़ की राजश में रुजच खत्म हो चुकी थी और उन्होोंने इसे लेने से इनकार 

कर जदया था, क्योोंजक अपराजियोों के द्धखलाफ कोई दोंडात्मक कारजवाई नही ों की गई थी. 

2016 में तेलोंगाना के उन वकीलोों की फज़ी जगरफ़्ताररयोों के एक मामले में, जजन्होोंने छह महीने जेल में जबताए 

थे, एनएचआरसी ने प्रते्यक वकील को एक-एक लाख रुपये का मुआवज़ा देने का आदेश जदया था. एक 

वकील ने पुजष्ट् की जक उन्हें मुआवज़ा नही ों जमला है. 

राष्ट्र ीय मानवाजिकार आयोग ने 2019 में बीजापुर के एक अकू्टबर 2015 के मामले में मुआवजे़ का 

आदेश जदया था. यह मामला पाोंच गाोंवो ों में पुजलस और सुरक्षा बलोों द्वारा आजदवासी मजहलाओों के 

साथ बलात्कार, सामूजहक बलात्कार और हमलोों की एक शृ्ोंखला से जुडा था. अदालत ने फरवरी 2020 में 

इस मामले में अपना अोंजतम आदेश सुनाया, जजसमें उसने कहा जक मजहलाओों ने पैसे लेने से इनकार कर 

जदया है क्योोंजक अपराजियोों को सज़ा नही ों जमली है. 

इसके बाद राष्ट्र ीय मानवाजिकार आयोग ने कलेक्टर को जनदेश जदया जक वह उनके नाम से जफक्स्ड जडपॉजजर् 

(एफडी) में पैसा जमा करें  और कहा जक अगर दो साल के भीतर कोई दावा नही ों जकया जाता है, तो कलेक्टर 

‘इसका इसे्तमाल कुछ सामाजजक लाभोों के जलए’ कर सकते हैं. 

साथ ही, आदेश में कहा गया था जक आपराजिक जाोंच अभी भी जारी है और चार हफ़्तोों के भीतर ररपोर्ज पेश 

की जाएगी. लेजकन मामला बोंद होने के बावजूद इस बारे में कोई जानकारी नही ों दी गई जक पीजडतोों को न्याय 

जमला या नही ों, या जाोंच पूरी हुई भी या नही ों. (जचत्र 8) 

2015 बीजापुर यौन जहोंसा मामले में एनएचआरसी का अोंजतम आदेश. 

इन ‘अज्ञात’ बातोों का क्या उदे्दश्य है? 

जनता को अिूरी जानकारी और आोंकडे जदए जाते हैं और जब कभी-कभार ही जदए जाते हैं, तो केवल 

मुआवज़ा राजश. ये कोई जलजपकीय गलजतयाों नही ों हैं. ये जमर्ाने, भुलाने की राजनीजतक हरकतें हैं. 
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एनएचआरसी का गठन सत्ता को जवाबदेह बनाने के जलए जकया गया था. लेजकन ऐसा लगता है जक यह 

सरकार का एक मुोंशी बन गया है, जो जबना सच्चाई के जहोंसा दजज करता है और ‘अज्ञात’ शब्द का दुरुपयोग 

करता है. क्या होता है जब अजिकारोों की रक्षा के जलए बनी सोंस्था ही उन्हें जमर्ाने में भागीदार बन जाती है? 

जब नाम ही गायब होों तो न्याय कैसा जदखता है? 

ये नाम मायने रखते हैं. सृ्मजत, जवाबदेही और न्याय के जलए. 

राष्ट्र ीय मानवाजिकार आयोग को मानवाजिकार उल्लोंघन के मामलोों से जनपर्ने के अपने तरीके में सुिार 

करना होगा. उसे मृतकोों को केवल सोंख्या या रै्ग के रूप में नही ों, बद्धि व्यद्धि के रूप में पहचानना होगा. 

नई जानकारी आने पर उसे ररकॉडज अपडेर् करने होोंगे. यजद मुआवज़ा देने का आदेश जदया जाता है, तो उसे 

यह सुजनजित करना होगा जक वह पररवारोों या पीजडतोों तक पहुोंचे. 

लेजकन जसफज  मुआवज़ा न्याय का जवकल्प नही ों हो सकता. जाोंच पारदशी और गहनता से होनी चाजहए. तथ्ोों 

में जवरोिाभासोों पर सवाल उठाए जाने चाजहए. और जब पररद्धस्थजत की माोंग हो, तो उसे स्वतोंत्र जाोंच शुरू 

करने के जलए अपनी शद्धियोों का उपयोग करना चाजहए. 

(सौम्या लाोंबा एक स्वतोंत्र शोिकताज हैं.) 

(नोर्: इस लेख में उद्िृत आोंकडे एसएर्ीपी द्वारा 27 जुलाई, 2025 को अपडेर् की गईों और 29 जुलाई, 

2025 को प्राप्त की गईों हैं.) 
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केरल की नन ों के ख़िलाफ़ FIR रद्द करने और बजरोंग दल पर काररवाई की माोंग 

https://hindi.newsclick.in/Demand-to-cancel-FIR-against-Kerala-nuns-and-take-action-

against-Bajrang-Dal 

नू्यज़क्लिक रिपोर्ट | 04 Aug 2025 

CFTC ने प्रधानमंत्री, िाज्य सिकािो,ं उच्च न्यायालयो,ं सुप्रीम कोर्ट औि िाष्ट्र ीय मानवाधधकाि आयोग से 

तत्काल हस्तके्षप की मांग की है। 

Citizens for the Constitution (CFTC) ने छत्तीसगढ़ के दुगट में दो कैथोधलक ननो—ंधसस्टि प्रीर्ी मैिी 

औि धसस्टि वंदना फ्ांधसस—तथा सुकामन मंडावी की धगिफ़्तािी की कडी धनंदा की है। इन दोनो ंको अब 

उच्च न्यायालय से ज़क्मानत धमल गई है। 

CFTC ने मांग की है धक इस मामले में दर्ट की गई पूिी एफआईआि को िद्द धकया र्ाए औि ननो ंको उनकी 

अवैध धहिासत के धलए मुआवज़क्ा धदया र्ाए। 

संगठन ने यह भी मांग की है धक नन को केवल उनके धाधमटक पहनावे औि पहचान के आधाि पि झठेू 

आिोप लगाने वालो ंको धगिफ़्ताि धकया र्ाए, औि ननो ंको गैिकानूनी ढंग से धगिफ़्ताि किने वाली पुधलस 

पि भी कानूनी कािटवाई की र्ाए। 

आपको बता दें  धक केिल की दो कैथोधलक नन धसस्टि प्रीर्ी मैिी औि धसस्टि वंदना फ्ांधसस औि एक अन्य 

नागरिक सुकामन मंडावी को छत्तीसगढ़ पुधलस ने बर्िंग दल के एक कायटकताट की धिकायत पि, 25 रु्लाई 

को धगिफ़्ताि धकया था। इन तीनो ंपि नािायणपुि की तीन मधहलाओ ंके मामले में कधथत “र्बिन धमाांतिण” 

औि मानव तस्किी के आिोप लगाए गए थे। इनके ध़िलाफ़ छत्तीसगढ़ धाधमटक स्वतंत्रता अधधधनयम औि 

अनैधतक व्यापाि (धनवािण) अधधधनयम के अंतगटत एफ़आईआि दर्ट की गई। 

 CFTC के अनुसाि च कंाने वाली बात यह है धक धर्न मधहलाओ ंको कधथत रूप से “तस्किी” का धिकाि 

बताया गया, उनमें से एक ने खुलासा धकया है धक उससे ननो ंके ध़िलाफ़ र्बिन झठूा बयान धदलवाया गया 

औि यह दबाव दुगाट वाधहनी की एक सदस्य द्वािा बनाया गया। वास्तधवकता यह है धक तीनो ंमधहलाएं पहले 

से ही ईसाई थी,ं औि वे ननो ंद्वािा पेि धकए गए न किी के एक अवसि के धलए, अपने परिवािो ंकी सहमधत 

से यात्रा कि िही थी।ं इस पूिी घर्ना में बल प्रयोग या र्बिन धमाांतिण का कोई प्रमाण नही ंहै। 

संगठन का कहना है धक यह घर्ना धाधमटक अल्पसंख्यको ंको धनिाना बनाए र्ाने के एक बडे औि ़ितिनाक 

चलन की ओि इिािा किती है, धर्समें पुधलस औि दधक्षणपंथी संगठनो ंकी धमलीभगत है। 

बयान में धदल्ली औि हरियाणा में बंगाली मज़क्दूिो ंके लखलाफ अवैध बांग्लादेिी बताए र्ाने, तथा पुणे में एक 

मुलिम परिवाि पि भीड के हमले की घर्नाओ ंका भी उले्लख धकया गया है। CFTC ने इन घर्नाओ ंको 

एक "सुधनयोधर्त िार्नीधतक अधभयान" बताया है धर्समें मुसलमानो ं औि ईसाइयो ं को उनकी धाधमटक 

पहचान के आधाि पि झठेू आिोपो ंमें फंसाया र्ा िहा है। 
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संगठन ने प्रधानमंत्री, िाज्य सिकािो,ं उच्च न्यायालयो,ं सुप्रीम कोर्ट औि िाष्ट्र ीय मानवाधधकाि आयोग से 

तत्काल हस्तके्षप की मांग की है औि कहा है धक संधवधाधनक मूल्ो ंऔि कानून के िार् को बहाल किने के 

धलए दोधियो ंपि कािटवाई होनी चाधहए। 

बयान पि हस्ताक्षि किने वालो ंमें डॉ. िाम पुधनयानी,  एडवोकेर् इिफ़ान इंर्ीधनयि, नेहा दाभाडे, पास्टि 

देवदान डी. धत्रभुवन, सै्टनली फ़नाांधडस, एडवोकेर् लािा रे्सानी, उमी चंदा, शे्वता डामले, मयूि येवले आधद 

सामाधर्क कायटकताट िाधमल हैं। 
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भोपाल: लव जिहाद और ड्र ग माजिया पर ड्ीिीपी का एक्शन, सू्कल-कॉलेि के बाहर बढेगी 

पेट्र ोजलिंग; अजभयान तेि 

https://www.haribhoomi.com/state-local/madhya-pradesh/bhopal-dgp-action-on-love-

jihad-girls-safety-and-drug-mafia-campaign-640309 

04 अगस्त 2025 

मध्य प्रदेश के डीजीपी कैलाश मकवाणा ने वीडडयो कॉन्फ्रें ड िंग के जरिए  ख्त डनदेश जािी डकए।  

भोपाल में बढ़ते लव डजहाद औि बाडलकाओिं के शोषण के मामलोिं पि डीजीपी कैलाश मकवाणा ने  ख्त 

डनदेश जािी डकए। सू्कल-कॉलेज के बाहि पेट्र ोडलिंग बढे़गी औि डर ग माडियाओिं पि चलेगा अडभयान। 

भोपाल में लव डजहाद औि बाडलकाओिं के  ाथ शोषण के मामले लगाताि  ामने आ िहे हैं। इन मामलोिं को 

देखते हुए मध्य प्रदेश के डीजीपी कैलाश मकवाणा ने कडा रुख अख्तख्तयाि डकया है। उन्ोिंने धाडमिक आधाि 

पि बाडलकाओिं के शोषण को िोकने के डलए  भी एडीजी, आईजी औि ए पी को वीडडयो कॉन्फ्रें ड िंग के 

जरिए  ख्त डनदेश जािी डकए हैं। 

मकवाणा ने डदए कडे डनदेश: 

पेट्र ोडलिंग बढ़ाने के आदेश: डीजीपी ने सू्कलोिं, कॉलेजोिं औि अन्य शैक्षडणक  िंस्थानोिं के आ पा  पुडल  

पेट्र ोडलिंग बढ़ाने के डनदेश डदए हैं ताडक  िंडदग्ध गडतडवडधयोिं पि नजि िखी जा  के। 

मजनूिं डकस्म के लोगोिं पि काििवाई: डीजीपी ने मजनूिं प्रवृडि के लोगोिं के ख्तखलाि  ख्त काििवाई किने को 

कहा है, जो बाडलकाओिं को पिेशान किते हैं। 

गर्ल्ि औि वडकिं ग वुमन हॉस्टल के डलए नोडल अडधकािी: गर्ल्ि हॉस्टल औि वडकिं ग वुमन हॉस्टल के  ाथ 

बेहति  मन्वय के डलए बीट् अडधकारियोिं को नोडल अडधकािी डनयुक्त किने के डनदेश डदए गए हैं। 

डशकायतोिं पि त्वरित काििवाई: डक ी भी प्राििं डभक डशकायत को गिंभीिता  े लेते हुए तत्काल काििवाई किने 

का आदेश डदया गया है ताडक अपिाधोिं को शुरुआती स्ति पि ही िोका जा  के। 

डर ग माडियाओिं के ख्तखलाि अडभयान: डीजीपी ने डर ग माडियाओिं के नेट्वकि  को पूिी तिह ध्वस्त किने के 

डलए अडभयान तेज किने के डनदेश डदए हैं। अडधकारियोिं को अपने के्षत्ोिं में डर ग्स के हॉट्स्पॉट् औि  िंवेदनशील 

के्षत्ोिं की पहचान कि  ुडनयोडजत काििवाई किने को कहा गया है। 

इतनी  ख्ती क्ोिं? 

डपछले कुछ महीनोिं में भोपाल में लव डजहाद, यौन शोषण औि डर ग्स  े जुडे कई मामले  ामने आए हैं। इनमें 

डहिंदू लडडकयोिं को डनशाना बनाकि डर ग्स की लत लगाने, बै्लकमेडलिंग औि यौन शोषण के  िंगडित नेट्वकि  

का खुला ा हुआ है। 
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पुडल  ने कई आिोडपयोिं को डगिफ्ताि डकया है, डजनके पा   े अश्लील वीडडयो, हडथयाि औि डर ग्स बिामद 

हुए हैं। िाष्ट्र ीय मानवाडधकाि आयोग ने भी इन मामलोिं को गिंभीिता  े लेते हुए पुडल  जािंच पि  वाल उिाए 

हैं औि  ख्त काििवाई की मािंग की है। 

डीजीपी के इन डनदेशोिं  े प्रदेश में मडहलाओिं औि बाडलकाओिं की  ुिक्षा को मजबूत किने औि डर ग 

माडियाओिं के ख्तखलाि प्रभावी काििवाई की उम्मीद जताई जा िही है। 
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